217 Re. Circulation of PHALGUNA 2, 1900 (SAKA) Hindi version of 218

(2) The Al India Services (Pro-
vident Fund) Second Amendment
Rules, 1978, published ih Notifica-
tiong No, G.S.R. 1492 i, Gazette of
India dateq the 16th December,
1978.

(3) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1979, published in Notifica-
tions No. G.SR, 73 in Gazette of
Indig dated the 20th January 1879,
[Placed in Library. See No. LT-
3250/179].

12.05 hrs.
ARREST OF MEMBER

MR. SPEAKER: 1 have to inform
the House that I have received the
following telegram dated the 20th
February, 1979, from the Senior Sup-
erintendent of Police, Jammu, *5-(ayv:

“Shri Baldev  Singh Jasrotia,
Member of Parliament, arrested to-
day at Jammu, under sections 107/
151, Cr. P. C, and remanded 10 ju-
dicial !ock up under orders of Exe-
cutive Magistrate,”

—— —,

RE. CIRCULATION OF HINDI VER-
SION OF REPORTS RECEIVED
FROM MINISTRIES

MR. SPEAKER: Now, Calling At-
tention. Mr. Pradyumna Bal. (Inter-
teruptions).

o woft o a (waa) o wew we
W g wne wEe & 1 AT srwewr Wy S
7 2 e e o fam € AR F 9 g
PR qve e fagrft arode) o o avw & o0
TR, aw fad v ot wrer F Qo vk b ) 7wy
e A fear o, (s | oy
Yot § 52 qre agelt 8, & vw W a7 wAm
STEALE | WO T AT ) WTY N T 39
% f—rw wr aw W Y & f el v WY

Reports
RN W AN TG, s ke Iwer
e afiy......

MR. SPEAKER: 1 think Govern-
ment should have done this.

ferdw i (ot wrew fagrt W) - R
sl # fooe &9 8, W Iw w1 ferer
LACE R SIEE €101 SR (sameam). .. ..

MR. SPEAKER: Please hear me.
The hon. Minister said that there was
some delay in the distribution of it.
That is not correct. The Office tells
me that you have not supplied them
with the Hindi copies.

Wt W T ATy # T AT S STHTA
A% g7V AE T AT | W G GAH
%1 oY B ded

&t T ATy (TaEeE) i 0w frliga
¥ F arr s ¢ e e v wfeem &
WAGA WAT T AT AEA # an fent et
ﬁ“qszﬁawtrhWng%im?fwhgf
*Y grzfam g7 99, A1 2% TR &1 A4 €Y S0
AT HAE & GARA T, &Y WOHE qwA
Tfgn o 38 & gardr 997 Agwme @A |

SHRI C, N, VISVANATHAN (Tirup=-
pattur): In all the languages, not only
in English. It shoulg ke given in all
the languages—not only in English.

st T ATCEW : 5H ATE § TA TIN AL
IHA &1 | 9T a® frdt e 7E g, @A
AP AT | FAFET T wE &, (vawa)
........ faars &1 vy §1 1 73w v fEamm
fedt &7 arar @ ¢ fel enfafae wrar 20
...... (wrwam™) ... WO F WS wT QAT
i fegr WY fzedy 41 A

SHRI SHAYMNANDAN MISHRA
(Begusarai): May I seek a clfiriﬂca—
tion from the Chair on this point?

What is the practice in your office,
when the office receiveg the Hindi ver-
sion? In such matters, does not the
office {ry to ensure conformity with the
Constitution? (Interruptions) Sir, my
quesiion ig this. When your office
receives only an English copy, iIn
order to ensure conformity with the
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Constitution, does not your office insist
on receiving a Hindi version also?

And, if it does not receive the Hindi
version, then, why does it undertake
to circulate oniy the English version,
because the Constitution stipulates
that the version in both the languages
must be circulateq amongst the mem-
bers?

SHRI JYOTIRMOY BOSU (Diamong
Harbour): I know g circu'ar has
c¢Ome ....

SHRI SHYAMNANDAN MISHRA:
Why does your office not insist on
receiving the Hindi version of it?

SHRI JYOTIRMOY BOSU: The
translation takes longer time. Am I
to understand that this work is with-

held for that reason only? We want
that.
SHRI SHYAMNANDAN MISHRA:

There is no question of that. ......

MR. SPEAKER: Now, let us not
have a debate on this I shall look in-
to the matter and see that it is done
according to the Constitution,

oY T ATCEW - W AT T wvdT

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 want to rise on a
point of order. Sir, my point of order
is this.

&t T wrowe ; § wx&#ae'm |
mmh&ﬂﬁi‘nﬁ‘g&ﬂnﬁ%ﬂrﬁg
B oW ol 7 dvetw, ad v g

MR, SPEAKER: Shri Raj Narain

has raised the point of order earlier,
Se, I allow him,

- ot W xremw : ¥ frdew 7z & fr g

o aell qT T 8T Wk I N gw
& ¢ W g i w1 3w forar 9 L o T
fridevag b oo AT arEwiT T g fe
ure o o ¥ s o et g § a7 Saform
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o aeele W Y |

oY W wremw : 1068 § o ¥ Aafaw
felt . mfefeaw wrar § o Gafaw do
# fx et dow ST O & O A

Y quERT A AFIT T 9% ST W
O a9 Ay ¥ g 7 g TwArar w ) ATt

MR. SPEAKER: This is not a point
of order.

qg cArgE WIE AT A 2 )

it o areraw : o Xz e SrE e
g ¢ f w1 T wOeTT S ¥ e w00, W
WY §F & HATS $T WA T & 980 F0 W9
W ¥4 7 wrag mEfem § 7 ooy
syafegs A § o1 g S AR

MR. SPEAKER: 1 shall strictly see
that the constitutional provisions are
followed.

off ST W R W RERE, W g
ag & fe g aF T Avw A A aw g, |

I vgwa g fr feeh & oy wrht anfpr
TOETT &Y aTs ¥ WY oy wrfge s afer
® wrfow &Y o gfaw som wifzn | afew oo
ATTAW AY T 4T FAAT 6 F gr3W ¥ A8 1A
gar, & W %% @ ¥7A wign 1 (svAwra)
TE O T Wex a7 A4 wifgy  (swwwwr)

MR SPEAKER: There is no point
of order.

Now, Calling Attentions,

SHRI M. N, GOVINDAN NAIR
(Trivandrum): On a point of order.
The entire nation is disturbed about
this matter. Under the ordinary rules,
only those five Members whose names
come in the ballot are allowed to put
questions. 1 would request you to
kindly allow Members other than
these five Members also today.

MR. SPEAKER: This ig not a poin
of order. :

SHRI JYOTIRMOY BOSU: S8ir I
gave you a notice under para 14(8) of
the Handbook and also saw you
wanted 10 point out certain important
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things. In Britain where pre-marital
sex js almost very commen, they have
taken recourse to this method of virgi-
nity test. This is the nineth case and
eight cases have already taken place.
This examination by a male gynaecolo-
gist is a criminal assualt on the wo-
men....

MR. SPEAKER: Nothing more, Cal-
ling Attention. Shri Bal. He is not
there. Shri Kacharula] Hemraj Jain.

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED VIRGINITY TEST ON AN INDIAN
WOMAN AT HEATHROW AIRPORT IN
LoNDON

off wewerw wow dw (aremerz) ;g
wgiEg, # wfgerafin ow wger & fasfafes
fawa ¥t arx fadrw ol o w7 e Fewre

WA e e E fe d TR At § e ey
-

“mEE & N gk w97 ow qreig
afzar s18Ym 9fhare fed a3 & aaTa
WX I® 9T qvEre € whafen”

SHR; M. KALYANASUNDARAM
(Tiruchirapalli): Sir. I want to make a
submission regarding the Order Paper.
Yesterday after Question Hour when
the Members on this side wanted to
raise a debate on the Chinese invasion
of Vietnam, you were good enough to
assure that this matter would come up
for discussion in the House. Today,
I find that the statement to be made by:
the External Affairs Minister is with
regard to his visit to China and not
their invasion of Vietnam.

MR. SPEAKER: A discussion about
the Chinese aggression is there at
400 pm. It is there in the Order
Paper. Mr. Minister.

———
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, As the
House. . .

ot fevrraw srerve amew (AR TAT): A R
# fray war &, waw e o =D & wran wifpe
(=)

ot o dw feg (wEro ) - IR R
# fear g

MR. SPEAKER: The first name in the-
Calling Attention is that of Mr. Bal.

MR. SPEAKER: Don't record.
(Interruptions)®*

MR. SPEAKER: Mr. Minister, if you
answer anybody else, 1 will be in
difficulty. Don't record anything.

MR. SPEAKER: Record only the
Minister, nobody else.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, as the
House is aware, deep feelings of indig-
nation and concern have been aroused
all over India by the gross indignity
recently inflicted on an Indian lady at
Heathrow Airport in Britain. We
share these feelings and convey our
svmpathies to the victim for the humi-
lation she was subjected to. We
applaud her courage in bringing this
painful experience to our motice and
thank the British paper which first
called public attention to it. The only
consolation is that her case has put
a stop to certain obnoxious practices
which were resorted to by the British
officials in the name of controlling im=-
migration from the sub-continent,

The facts of the case are as follows:—

An Indian lady, accompanied by her
flance, an Indian who has been resi-
dent in U. K. gince 1982, arrived from:

*Not recorded.



